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JUDGMENT

K. Po ACHARYA,V.Cs, In this application undér sectionl9 of the
Administrat ive Tribunalsact,1985, the a;}_)liaant prays te

quash the appointment of Respondent No,zShri Basanta Kumar

Arakha,

26 Shortly stated, the case of the appl.icant is that

he is the son of the ExsEXtra Departmental Sub .. . Postmaster,
Ichhapur | Sub=s Post Office, Onthe retirement of the‘
applicant's father fromthe said Post Office, ( on invalid

groundg) the post in questionwas to be regularly filled up
and there were several applicants incluading the applicant

Mrugyunjaya Narayan Pati and Respondent No,5, Basanta Kumar

Arakha, Basanta Kumal Arakha was selected and appoiated.




Hence this application with the aforesaid prayer.
3e In their counter, the respndents maintained that the
selection has been made according to Rules and should not be

disturbeds

4, We have heard Mr.Antaryami Rath, learned counsel for the
applicant, Mr.Aswini Kumar Misra,leamed@ SeniorStanding
Counsel(CAT) for the respondents 1 to 4 and Mr,Deepak Misra,
learned counsel for the Respondent No,5, Mr.Rath contended
that the income certificate filed by Respondent No,5 indicated
that the income of Respondefit NO,5 was Rs.35,000/=, But on a
complaint being lodgéd the matter was again inquired into
and the income certificate was reduced to Rs,l4,000/-, Again
another incuiry was made in which the income was reduced to
nil and still then Respondent NO,> has been selected, 1In
addition to the above, Mr.,Rath contended that when Respondent
is a student in Bhadrak College, necessarily the work of the
post Office will be seriouslyhampered. All these allegations
levelled against Respondent No,5 were stoutly denied by
Mr.A.K,Misra and Mr.Deepak Misra, We do not like to express
any opinion regarding these facts, But we feel that one who
continues int he College ( if at all t rue) should not be
appointed as Extra-Departmental Sub-Post Master because
either he would not be serious in pursuing his dtudies in the
College or inthe alterntive he would not be sincere in his
work in the Post Office., However, we leave this matter t be
decided by t he Superintendent of Post Offices.Bhadrak Division
We would hercby quash the appointment ofder issued in favour ‘

of Respondent No,5 and direct that all the applimnts who have

| been sponsored by the Employment Exchange or have come from

’/’h ;



3 b

the open market including the applicant and the Respondent
No,5 be considered afresh according to Rules and necessary
appointmeiit order should be issued in favour of the persea
to be found suitable, We further add that some weightage
should be given to the applimnt because his father has
‘retired,

Se Thus, this application is accordingly disposed of

leaving the parties to bear their own costs.
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